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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 80/2025

IN THE MATTER OF:

Basanti devi & Ors.

............................ Applicants(s)
VESUS

Executive Engineer, PWD Bhatwari, Uttarkashi, Uttarakhand & Ors.

............................ Respondent(s)

REJOINDER AFFIDAVIT ON BEHALF OF THE APPLICANT(s)
IN RESPONSE TO THE REPLY AFFIDAVIT OF THE RESPONDENTS

I, Basanti Devi, W/o Late Bhola Dutt Semwal, aged about 70 years, resident of Mukhwa Village,
Tehsil Bhatwari, District Uttarkashi, Uttarakhand, do hereby solemnly affirm and state as follows:

1. That I am the Applicant No. 1 in the above-mentioned matter and am well acquainted with the facts
and circumstances of the case. I am competent to swear this affidavit.

2. That the contents of the reply affidavit filed by the Respondents are false, baseless, fabricated.
and hence denied.

3. That the contents of my Original Application are correct and are reiterated herein, save and
except what is specifically dealt with in this rejoinder.

Para-wise reply

4. That the contents in paragraph no. 01 and 02 of Reply Affidavit are related to the Respondents; hence,
not dealt with.

5. That the contents of the paragraph no. 03 are baseless and denied. The Original Application filed by
the Applicants is complete in all respects. The plea of missing paragraphs is frivolous, misconceived,
and only raised to delay the proceedings.

6. That the contents in paragraph no. 04 and 05 of Reply Affidavit pertain to the Respondents; Hence, no
comments.

7. That the contents in paragraph no. 06 of Reply Affidavit are misleading and not admitted, hence denied
because;

—————

\imately ‘1.5 km’ beyond the venue of the Hon’ble Prime Minister’s programme. Under

is¢ of developing a so-called “parking area,” the Respondents have misappropriated public

D d willfully violated the ‘Permanent Injunction’ dated 30.10.2021 passed by the
e Civil Court (Senior Division), Uttarkashi, in Case No. 65/2017 (copy of Decree annexed

with as Annexure RJ-02, and also as Annexure-02 in OA 80/2025).

actions also constitute a blatant breach of environmental protection laws and the Eco-
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inexcusable, and demonstrates their deliberate defiance of the orders of the Hon’ble Civil Court
(Senior Division) as well as of the law itself.

B. That the sale deed dated 10.03.2015, as relied upon by the Respondents, is forged, fraudulent,
and wholly illegal. The true market value of Z1,25,000/- (as per the 2015 Government assessment
of the Apple Orchard) was deliberately concealed so as to evade legal scrutiny. The Applicant
has been in long-standing, continuous, and peaceful possession and cultivation (kabiz-kasht) of
Khasra Nos. 1435 and 1436 for the past 3032 years, having maintained a fully developed apple
orchard thereon throughout this period. This undisputed fact has been acknowledged by the
Hon’ble Civil Court (Senior Division), Uttarkashi, which decreed (with Permanent Injunction)
in favour of the Applicant and against the Respondents. (copy of Judgement and Decree annexed
herewith as Annexure RJ-01 and Annexure RJ-02, also as Annexure-01 and 02 in OA

80/2025).

Furthermore, the competent revenue authority, i.e., the Assistant Collector, Bhatwari, has

declared the Applicant as Bhumidhar / owner and has duly recorded the Applicant’s name in the
revenue records. (copy of Judgement and Decree annexed herewith as Annexure RJ-03 and

Annexure RJ-04, also as Annexure-03 and 04 in OA 80/2025).

C. That the Respondents’ reliance on the District Magistrate’s order dated 27.01.2025 as
justification for their illegal acts is wholly baseless, misleading, and untenable. The fact remains
that the Applicant had already lodged a formal written police complaint on 27.01.2025 — on the
very same day when the said DM’s order was issued (copy of Complaint Letter annexed herewith
as Annexure no. 06 of the OA 80/2025), — clearly reporting that the Respondents had
commenced the unlawful felling of the Applicant’s fully grown apple orchard. This conclusively
establishes that the illegal activity was already underway prior to or simultaneous with any such
official direction, thereby rendering the DM’s order incapable of legitimising the Respondents’

wrongful conduct.

Furthermore, the shield of the DM’s order is entirely unjustified, as the Hon’ble Civil Court
(Senior Division), Uttarkashi, in Case No. 65/2017, has already granted a Permanent In junction
in favour of the Applicant, which squarely restrains such acts. The District Magistrate himself
was arrayed as Defendant No. S in the said civil suit. and thus, any order authorising the cutting

or destruction of the Applicant’s orchard — even under the pretext of creating a so-called
“parking area’” — is in clear violation of the said injunction and bevond his lawful authority.

The Respondents have, therefore, acted in deliberate and wilful defiance of law, in gross
contempt of the Hon’ble Civil Court’s decree, and in utter disregard of the Applicant’s lawful

ownership and possessory rights.

8. That the contents in paragraph no. 07 of Reply Affidavit are misleading and not admitted, hence

denied because;

A. That the Hon’ble Civil Court (Senior Division), Uttarkashi, found that the Applicant has been in
ancestral possession since 1947 and that in 1993, Jayanti Prasad handed over possession to Bhola
® Dutt Semwal (Applicant’s husband/father) for 23,200, with full consent. Given that the land had

nature apple orchard for 30-32 years, the Court passed a Permanent Injunction on

oJ',""‘! ??% "0 0.2021. The Respondents did not file any appeal within limitation, and the order has thus
a4 @\ finality and is binding.
s 5

BT

20

'the Applicant is the declared Bhumidhar of Khasra Nos. 1435 and 1436 by competent court,
Khasra Nos. 1437 and 1438 have been in the Applicant’s possession for decades through
arter/settlement from close relatives. Reports from the SDM, Tehsildar, and Revenue Inspector
confirm that these lands, within the Applicant’s boundaries, were covered with apple trees for
nearly 30-32 years (copy of Reports annexed herewith as Annexure RJ - 09), which the
Respondents illegally and criminally cut and dumped as debris.

P
C. That on 14.07.2020, the learned Assistant Collector, Bhatwari, in due exercise of powers under
Section 229B of the U.P. Zamindari Abolition and Land Reforms Act, 1950, declared the
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Applicant as Bhumidhar/owner and recorded his name in the revenue records, also noting that
the land in question contained a mature apple orchard which had existed for approximately 25—
30 years. (copy of Judgement annexed herewith as Annexure RJ- 03),

The Respondents, in their affidavit, have misleadingly stated that the said judgment of the
Assistant Collector, Bhatwari, is under “stay” in the Higher Revenue Court. In reality, the appeal
filed against the Assistant Collector’s order was finally disposed of by the Higher Revenue Court
on 11.03.2024, (copy of order sheet annexed herewith as Annexure RJ- 14), and as such, the
order dated 14.07.2020 has attained finality and remains fully operative as on date. Any assertion
to the contrary by the Respondents is false, misleading, and intended to misrepresent the factual
and legal position before this Hon’ble Tribunal.

D. That due to the Applicant’s ancestral possession and orchard, the Respondents, in 2015, altered
the road alignment from Khasra Nos. 1435 and 1436 to other fields. The Respondents themselves
issued letters No. 602/3 Bhu.A. dated 11.03.2016 and No. 653/Bhu.A. dated 17.03.2016 against
Jayanti Prasad for recovery of compensation (copy of Letters annexed herewith as
Annexure RJ- 08 and also Annexured with I.A. No. 512/2025, Annexure 01). This material
fact was deliberately suppressed before the Hon’ble Tribunal

9, That the contents in paragraph no. 08 of Reply Affidavit are misleading,
hence denied, because;

baseless and not admitted,

ions of the Environmental Protection Act and
sra Nos. 1435 and 1436 is Bhumidhar/ owner
nt Injunction, while 1437 and 1438 are long-
ple orchards. So, the claim that JCB was
bearing apple orchard) are

A. That the Respondents’ actions constitute clear violat
the Eco-Sensitive Zone notification. The land in Kha
land which is protected by the Civil Court’s Permane
possessed cultivated lands with 30-32 years-old ap
working on PWD land not in Applicants land (fully developed fruit-
false and baseless.

¢ admitted, in their affidavit (paras 03, 08, and 10)

B. That, In fact, the Respondents themselves hav
(Sr. Division), Uttarkashi,

filed in the disposed Case No. 65/2017 before the Hon’ble Civil Court
that “However, as_far as the apple orchard of the Plaintiffs is concerned, the defendants
responsible or any of their departmental employees or officers have not caused any damage to
the apple trees of the Plaintiffs, nor do they have intentions to do so.” (copy of Defendant’s

Written Statement annexed herewith as Annexure RJ - 07),
This categorical statement amounts to an unequivocal admission by the Respondents regarding the

existence of the Applicant’s orchard, as well as their acknowledgment that no damage had been
caused or was intended. The present acts of destruction, therefore, not only contradict their own
sworn statements but also demonstrate wilful falsehood, malafide intent, and contempt of court.

C. That the Respondents themselves have admitted that loss has been caused to the Applicants and

t compensation is to be paid, as is evident from their reply to the Applicants’ Notice under

------ n ion 80 CPC dated 17.02.2025.

- under the RTI information provided in letter 661/RTI and 662/RTI dated 14.05.2025, the

r Report” specifically mentions that compensation for Khasra Nos. 1435 and 1436 has

pared in the name of the Applicants. This clearly proves two facts: firstly, that actual

% " Mhas occurred on the Applicants’ orchard/land; and secondly. that the land belongs to and

0’ tands/in the name of the Applicants. (copy of Letter annexed herewith as Annexure RJ- 15).

= '\:He e, the contradictory stand of the Respondents — on one hand denying ownership and on the
ler hand preparing compensation in the Applicants’ name — is false, misleading, and self-

defeating.

10. That the ¢gntents in paragraph no. 09 of Reply Affidavit are misleading, baseless and not admitted,
hence denied, because the learned Civil Court’s (Sr. Division), Uttarkashi decree in Suit No. 65/2017
(copy of Decree annexed herewith as Annexure RJ- 02 also with Annexure 02 of OA 80/2025) is in
favour of the Applicant and against the Respondents, restraining them from interference. The
Respondents are guilty of violating the Permanent Injunction.

11. That the cc?ntents of paragraph no. 10 of the Reply Affidavit are misleading, baseless, and not admitted,
hence denied. The factual position is that, as per the revenue record (maal abhilekh), Faasli Varsh
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1428-33 of . : .
Applicants (é(hata Khatauni, the mutation is also recorded in Khatauni No. 105 in the name of the
opy of Land Record/ Khata-Khatauni annexed herewith as Annexure RJ- 04).

12. That tt : — "
1€ contents in paragraph no. 11 of Reply Affidavit are baseless and not admitted, hence denied.

13. That the contents in paragraph no. 12 of Reply Affidavit are misleading, baseless and not admitted,
!1ence denied. In reply there to it is summited that the contention of respondents is same as stated above
n the‘ Para no. 09 ‘A’ of this Rejoinder and as well as also the victim land is lawfully owned by the
Applicant and protected by the Civil Court’s Permanent Injunction.

14. That the contents in paragraph no. 13 of Reply Affidavit are misleading, baseless and not admitted,
1.161108 denied. In reply there to it is summited that the contention of respondents is same as stated above
in the Para no. 09 of this Rejoinder.

15. That the contents of paragraph no. 14 of the Reply Affidavit are false, misleading, and hence denied.

The factual position is that the so-called “parking” was in fact constructed by unlawfully cutting down
the Applicant’s fully developed apple orchard, not on PWD land.
The Respondents’ plea that no destruction to the environment was caused is baseless, as the orchard of
30-35 years old fruit-bearing trees was completely destroyed. This unlawful act constitutes not only a
violation of the Permanent Injunction dated 30.10.2021 passed by the Hon’ble Civil Court,
Uttarkashi, but also amounts to breach of environmental protection laws and the Bhagirathi Eco-
Sensitive Zone Notification, as well as brings irreversible environmental damage.

16. That the contents of paragraph no. 15 of the Reply Affidavit are misleading, baseless and hence denied.
The reality is that, in the name of so-called “development,” several fully grown apple trees and several
reserved deodar/Himalayan cedar trees were cut in past during the Harshil-Mukhwa road construction,
causing severe and irreparable environmental loss. The Respondents cannot justify indiscriminate
felling of trees by merely citing permissions, as the Environmental Protection Act and the Eco-Sensitive
Zone notification mandate sustainable and eco-friendly development. Blind expansion of this road
beyond Mukhwa to Jangla will further destroy upcoming forest of reserved deodar/Himalayan cedar
tree, fragile ecology, biodiversity, and livelihood of villagers as well as several orchards.

17. That the contents of paragraphs no. 16 of the Reply Affidavit are wholly misconceived, misleading and
hence denied. The Respondents have in fact violated multiple statutory and constitutional provisions,

including but not limited to:

i_  The Environment (Protection) Act, 1986
ii.  Eco-Sensitive Zone Notifications (2012, MoEFCC)
iii.  Forest Conservation Act, 1980
iv.  Article 19(1)(g) of the Constitution of India — Right to livelihood and to carry on lawful
occupation has been infringed, as the Applicants’ orchard was the sole source of income. Widow
Alpna Devi and other affected family members have been directly deprived of their means of

sustenance.

Indian Penal Code, 1860 / Bhartiya Nyaya Sanhita, 2023 — Criminal Trespass (Sec. 441 IPC
/" Sec. 355 BNS), Mischief causing damage to property (Sec. 427 IPC / Sec. 318

BNS),Cheating/Deceit (Sec. 415 IPC / Sec. 316 BNS), Criminal Conspiracy (Sec. 120B IPC /
Sec. 61 BNS)
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Thus, the blanket denial by Respondents that “no law has been violated™ is false and unsustainable. Their
actions are illegal, unconstitutional and have caused irreparable environmental, social and economic loss to

the Applicants.

18.

19.

That the contents of the paragraph no.17 are false, misconceived and hence denied. The allegation that
the Applicants filed the Original Application only with an intention of blackmailing is baseless.

On the contrary, the Respondents themselves have admitted that the Civil Court’s Decree in Case No.
65/2017 has attained finality. However, in blatant contradiction, they have willfully violated the very
same Decree of the Honble Civil Court (Senior Division), Uttarkashi, which granted a Permanent
Injunction in favour of the Applicants and restrained the Respondents from causing any damage to the

orchard/land.

Thus, while on one hand the Respondents claim that the decree is binding and final, on the other hand

they have openly acted in contempt and defiance of the decree. Their conduct amounts to deli?erate
violation of judicial orders, environmental laws, and the Applicants’ fundamental and property rights.

It is therefore humbly submitted that the Applicants are not only entitled to restoration of their orchard

and protection of the environment in the Eco-Sensitive Zone, but also to appropriate com pensati'on for
the irreparable loss caused to their 30-year-old orchard, livelihood, and environment due to the illegal

and arbitrary acts of the Respondents. (The specific Pra er/Reliefs have already been sought in the
Applicants’ Original Application No. 80/2025 and IA 136/2025, which ma kindly be read as part

and parcel of this Rejoinder.)

That the contents of paragraph no. 18 are denied, the Respondents have caused the Applicant physical,
economic, mental, and social harm. Restoration and full compensation must be recovered from the

Respondents in the interest of justice.

Additional Submissions

20.

21.

. Ol ation/recovery does not pertain to the present dispute or the incident of the year 2025, but

That the Respondents, particularly the Public Works Department, Bhatwari, have been harassing the
Applicant’s family for nearly 10 years through deceit, fraud, and other wrongful means. In various
courts, for matters arising from the same subject, they have filed contradictory and false affidavits. In
Suit No. 65/2017, they themselves admitted in paras 03, 08, and 10 of their written statement that

“However, as far as the apple orchard of the Plaintiffs is concerned, the defendants responsible or

any of their departmental employees or officers have not caused any damage to the apple trees of the
Plaintiffs, nor do they have intentions to do so.” (copy of Defendant’s Written Statement annexed

herewith as Annexure RJ - 07),

That letters No. 602/3 Bhu.A. dated 11.03.2016 and No. 653/Bhu.A. dated 17.03.2016, clearly records
that apple trees existing on Khasra Nos. 1435 and 1436, which is planted by Basanti Devi w/o Late.
Bhola Dutt, and that recovery of the compensation of 233,957 was ordered against Jayanti Prasad, with
a copy sent to Applicant Basanti Devi. (copy of Letters annexed herewith as Annexure RJ- 08).

That the Applicant issued a statutory notice under Section 80 CPC on 16.02.2025 to the Respondents,

74

ondents, in their own reply, have categorically admitted that a compensation proposal was
d the damaged land and orchard (Khasra Nos. 1434, 1435, 1436 & 1438) even before

Ylery proceedings are ongoing. However, it is most pertinent to note that the said

relates to an earlier recovery dated 11.03.2016.

(copy of Reply of Notice annexed herewith as Annexure RJ- 11).

This admission itself establishes (i) that the land and orchard belong to the Applicants, and (ii) that
actual damage was caused. Hence, the Respondents’ denial of ownership and damage of Applicant(s)
elsewhere in thgir affidavit is wholly false, contradictory, and misleading.
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24. That the Joint reports prepared by the SDM, Tehsildar, and Revenue Inspector explicitly note the
destruction of 35-40 apple trees and cultivated recorded land belonging to the Applicant. The SODM
addressed these findings to the Exccutive Engineer, PWD ( Provincial Division, Bhatwari), (copy of

Reports annexed herewith as Annexure RJ-09).

ituted Execution Proceedings under Order 21 Rule 32 CPC on

29.04.2025 for enforcement of the Decree dated 30.10.2021 passed by the Hon’ble Civil Court, Senior
Division, Uttarkashi. This further cstablishes that the Respondents are in continuous and wilful
disobedience of the said Permanent Injunction decree. (copy of Execution Application (Case No.

03/2025) under Order 21 Rule 32 annexed herewith as Annexure RJ- 13 ).

25. That the Applicants have already inst

26. That also the investigation reports of Uttarakhand CM Helpline (CMHL-032025-07-710245) by the
Dy. Superintendent of Police (DSP) of Uttarkashi, also confirm that the Respondents
destroyed/damaged more than 40 apple trees, causing physical, mental, and economic Joss to the

Applicant, (copy of Reports annexed herewith as Annexure RJ-19 & Annexure 08 of 1A 512/2025).

on also confirm that the Respondents

27. That the investigation reports of Harshil Police Stati
|, mental, and economic Joss to the

destroyed/damaged more than 40 apple trees, causing physica

Applicant, (Annexure 09 of IA 512/2025).
Kotbangla — dated 03.07.2025 from the Office of the

Divisional Forest Officer, Uttarkashi, it has been categorically confirmed that no permission was ever
sought by PWD, Bhatwari, nor granted by the Forest Department for cutting fruit-bearing apple and
other trees on the Harshil-Mukhwa-Jangla Road during the financial year 202425, (copy of Letter

annexed herewith as Annexure RJ- 16).

t’s land known as ‘Thli Dartya’, on which fruit-bearing apple trees have been
£ the then Revenue Inspector and neighbouring

65/2017. (copy of Affidavits annexed herewith as

28. That as per the RTI reply Letter No. 20/22-1(9),

29. That the Applican
developed, is duly supported by the affidavit o
cultivators, which stands annexed in Civil Suit No.

Annexure RJ- 18).

30. That the Civil Court’s decree and Permanent Injunction dated 30.10.2021 are already on record.
(Annexure 01 & 02 of OA 80/2025 and also in this Rejoinder with Annexure RJ — 01 & 02).

31. The Assistant Collector’s order, revenue entries, and Khata-Khatauni recording the Applicant’s name
are also part of the case record. (Annexure 03 & 04 of OA 80/2025 and also in this Rejoinder with

Annexure RJ — 03 & 04).

32. That the Respondents have destroyed the Applicant’s orchard developed over 30-32 years through
:ned labour and investment. This has caused the loss of lakhs of rupees invested over decades and
the next 30 years of expected income (%1,25,000-%1,50,000 annually), which was the main

elihood for Applicants 1, 3, and 4.

Articles 19(1),(g), 21, and 300A of the Constitution of India. These acts are not only illegal but also
punishable.

4
i e

35. The specific Prayer/Reliefs have already been sought in the Applicants’ Original Application No.
80/2025 and JA 136/2025, which may kindly be read as part and parcel of this Rejoinder.
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PRAYER

In view of the above facts and circumstances, it is most respectfully prayed that this Hon’ble Tribunal may
be pleased to: ’

a. That reject the false, misleading and fabricated reply affidavit filed by the Respondents.

b. That accept this rejoinder affidavit along with additional submissions on record.

ific Prayers/Reliefs as already sought in the Applicants’ Original Application No.

c¢. That the s
80/2025 and IA 136/2025 may kindly be read as part and parcel of this rejoinder.

Pass such other and further orders as this Hon’ble Tribunal may deem fit and proper in the facts and
circumstances of the present case in the interest of justice, equity and environmental protection.

DEPONENT

EEERZi

(Basanti Devi)

VERIFICATION

I, the above-named deponent, do hereby verify that the contents of paragraphs 01 to 35 are true
and correct to my personal knowledge. No part of this affidavit is false. and nothing material has

been concealed therefrom.

Verified at Uttarkashi, Uttarakhand on 22" August 2025.
DEPONENT

Bl

Ram Chandra Joshl
(Basanti Devi)

Advocate & Notary
Reg. 3)2022

Distt- Uttarka q/ﬁ%‘g‘%
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Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

190

IN-UK14599688500603X

INDIA NON JUDICIAL

Government of Uttarakhand

e-Stamp

IN-UK14599688500603X

22-Aug-2025 03:18 PM

NONACC (SV)/ uk1221404/ UTTARKASHI/ UK-UT
SUBIN-UKUK1221 40435738420798766X

BASANTI DEVI
Article 4 Affidavit
NA

0
(Zero)

BASANTI DEVI
NA
BASANTI DEVI
50

Fifty only)

taturory Alert
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Annexure No. RJ 01 : The Jluyglement of Hon’ble Civil Court

(Senior Division),Uttarkashi (30/10/2021)
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Annexure No. RJ 04 : Land Record/ Khatooni- 00105,
Which clears Applicants as Bhoomidhar/owner of that land
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Annexure No. RJ Qﬂ:@eports Of Revenue Department,
Dated 14.04.2015
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Annexure No. RJ 06 : Certified copy of documents from Civil
Suit No. 65/2017 - Objection document, (pages from 32 G1 to 32 G2)

vy ot Qe To 16(3(9 9 3oc«mw(\ 1

Sad)aw & — gelas
sE= ) will —vn — ztarend) st L

N\ ) N D
HooA ch’?\m(\?ﬂ,ﬁwﬁmﬂ—’n 3231 Ho>7 €|
oANITHp '):.:P/L

W Page 40 of 116




221

P T B B ford
IS ©W i AT 0 ® T o
i 6 A | da AR | | e & g
able>12(€ A BX abler 24
&' GiL «‘4\ tH et 8. ('"qzr,)(-) bred E! Uh e "(l whel - (
&) i V= S| 2) Flarg ey / A - mfﬂﬂhﬁ
A DN
Yy
o] }
- ;, ‘,_vc"‘)
1 '.-L/
A
. gz
el AN .
[tflmﬂullrlmul LT TZ
[m lllllllllllilllul lilllllllllllﬂll!lllll/
A~ L
-({ l (‘
4

Page 41 of 116




o ’N)

222

e fofde s (Mofso) 7@l sarad|

AGER d14 ¥0--65 / 2017

grémm- gl &) anfa Y o 2/@
aan
ufdardo- afveh aifvar atofiofio eard a2 |
: amufed:
ey,

AR B 3R N A Wl T3 s do- 39, Fo- of 7 o2
VR @ favg fEnd we- o1 7 05 @ ok § e sy dar 4

TR & -
1— ag%arqﬁma}mﬁmqawﬂvm-mmwaﬁh%
THARN A 8M W WeR T8 £

- b adm @yl @ e 4 Wem-o2 R wR A &
TSN 7 89 W WieR T8 2|

3= W% A & wefT W @ i we-os W 59 € 9
WIPR & & T T W W9 B verer g € 9y aftfa aen R veR

s 70 € 76 21 3 el 78

4~ TE 1% TR & URIAT T B INT WeE-0s R TR 3t R
T g, Teld, WP @ WA Bl W IMIRT B ¥ WeR T 8
afaar I8 & & ufarehT Seede R grr A Ay w3 ame
g arell 4 &1 R GAR R on ik A AT @ BRu st
17 911 WeraR ¥4 & gl 1 IR a1 § T e o | A a8

. "_r-,,.,&Wﬁwmqﬁmmmﬁmﬁmwmm
& a&mmgaﬁ?mf&mmﬁmamm@%mw

I @1 GRIAE Sl &y A N A e § oo
WﬁﬁWwMWImWWmWW
HAA 4 fal o ¥R § wemgedr dwlily 1 29 9 s ai 2

5~ U & ol & uefn v @ O we-os wRardny aeete
A HHfRIG q BN & SR @ o) T8 @) o

6- T fa akiv & oweb ug @ G w5 R Y dENR
fapdll T &, dletdl, 9@ vd wIIEd qegl R aniRd @9 A W aR el
€ | ACfaad de & fd o e Al fwf & I Td e Yea
G TR~ 1435 U4 1636 O [iv drd g § ardol gRr e
S [l T SR SWIGd Www A @) U we) BI @1 ENT
gy v el T e fRar aw ge giRard) weede @ RWT U@

G e o st

g e el et vy
WISt (FEEY)

l

0 sifasal eofaofao seardh sie |

i [Wilad il (diofso) Srand) |

dig Wl 65 /2017

avedl el wile  am

W Page 42 of 116



V7D

Aﬂq-’\

- nle \.'ﬁl,/'

\

223

6

.2,) "2/
2V A7

aH una el e aafE @ aer dea § ae frofg fear T o
RafRa owWidd @O A @ wed Pt sl s gaant A
@R AR A ) Wew mpt o G o B o e gri
A1 @O TR R R Mex mpf r Bafor B ok TR
) G W yA R gRI (R Rt @ RE @
e & My fnn @ ey diem 2q g ol |

7- U f¥ adm B weln @ i -7 & Gl 6 @rg feodl
TR @ W 2

8- & & g @ welw um @ 4 den-ce yfearéor waeeE
A Wi 7 89 9 WeR A8 8| iR f o' oo adie @ 94 @
FifR & gare & o gAY waees a1 396 e A femfg el

SRER, g A & W9 gelf B A B afy wgerd T g A & v
T BT P T TG R

- & b adior & wed um & G wem-os # affa @i @

YURR T ARGieT e € e @GR we-os § Sfeefa
W gD B

10- T & I &y @ @1 W S0 e, AT 99
e Rl W TIRG BN W WeR T8 8| g &1 wgen e oA
WHR QA AEV B 0§ 7 e A eredE & 9 A 9 anm
% fawg & W 0@ T & ¥4 @ i @ wEE € e
TaEeE A1 90 e o vl e SRER, gR kY & 99
3 31 T B &R A T T A A W B B PR T & 2
W T A gl & ue A @ sl et W R wiER

2 \'r\mmmmﬁmmmwmamm
ST ) o e of g i R | 39 YeR T g R S

/~/f el fRturen e @ G 6 S oy F AN § ) §a A
fved €M 9 € |

3 ayafed Jar #§ U9 2|

farti- 2pH2R-01~ wiETel Ho-01, 05

_

N : . Lwngy
W e e

PHOTO & 14
™

T

4 mwnin
;o *“ GOPYING OFPARTMENT

DIS' V. UOGE COURT
UTTARKASHL

R

R0 Heaid! |

A sk e AR WMl o

aq w@- 88 /201

qrurery R ot (¥ofo) S |

l’dﬂ-\“ &

W Page 43 of 116



NN A

LI.
Annexure No. RJ 07 : cert{Hed copy of documents from Civil
Suit No. 65/2017, -Defendants' Written Statement (Reply)
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Annexure No. RJ 08 : RTI reply received from the Office of the Public
Information Officer / Assistant Engineer, PWD,
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(Letter No. 602/3/ Bhoo.A, dated 11.3.2016)
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Annexure No. RJ 09 : RTI Reply from the office of SDM Bhatwari
- (Letter No. 894/PA-RTI/2025) (Revenue Inspector Report)
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Annexure No. RJ 10 : Notic@@B@er Section 80 of the CPC, 1908 -
dated 16.02.2025, by Applicants to the Respondents
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Annexure No. RJ 11 : Reply to the Notice by Respondents
(Letter No. 516/Notice/Bhoo. A.) - dated 08.04.2025.
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Annexure No. RJ 12 : Order sheet of the Execution Case
03/2025 in Hon’ble Civil Court Sr. Divison Uttarkashi.
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Annexure No. RJ 13 :Execution Application (Case No. 03/2025)
under Order 21 Rule 32.
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Annexure No. RJ 14 : Disposal Order sheet of Higher Revenue Court,
Gardwal Mandal, dated on 11.03.2024 .
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Annexure No. RJ 15 : RTI Letter from the Office of PWD
Bhatwari, dated. 14.05.2025.
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Annexure No. RJ 16 : RPH@ply from the office of DFO,
Uttarkashi -(Letter No. 20/22-1(9), Kotbangla - dated 03.07.2025)

Online RTI Request Form Details

Public Authority Details :-

* Public Authority Frincipal Chief Conservator Of Forests [HoFF)

Personal Details of RTI Applicant:-

Registratiom Mumber FOCFUSRS2025/8007 1
Date of Filing 010402025

* Mame Sunika

Gender Female

Mear Forest Barrier, Gangori, Ward No. 01, , Magar Palika Bharahat, Uttarkashi, ,
* Address

Uttarakhand
Pincode 245183
State Uttarakhand
Educational Status Details nok provided
Phone Number +91-8171748565
Mobile Number +91-8171748565
Email-ID semwalabhinavraman2 %85 at]gmail[ dot]com
Citizenship Indian
* Is the Applicant Below Poverty Line ? Mo

RTI Application Details ufs 6(1) :-

" {Description of Information sought (upto 500 characters) ]

w41 T, T g iRy muEE 51 AR, FeaTe, S, sueEs | G e
afteFT sififimm, 2005 ¥ T80 GO U $91 o AHE1 AEEE, FO RTI S, 2005
F T FefiEs e T S5 Sunsl T S T B 1 Wi ge-dtie 9
(Bhagirathi ESZ) 3 la Wzaral qodd o & 91 itmem] o1 g1 T i Ta=m
e e, for T Hn g e E A 2. TF T A T w i MEeE Wi
T TP A I seaae Jue Fem i, fet aw e g G ettt |
IAie T ST B 81 3. il S5z o gy 7w i o el wt w2 SeEiE wh

* Description of Information Sought T P i | B S L Tl ) e = s T i M I OO L e 2 1 AR A 3
fara =l i e =gty ufEm wE pwo Bum F i any fe-FEt F st
TETAT SHTa T W 5, PWD UEETEly o v ot 7 e 9 2024 - 25 6
T - TEE - W IE F a3, T, daen g F w94t # T #g o B
I o € T S AR S F O S a1 €, O gl sees Juos Fean| I fde:
RT1 fifmm, 2005 & d9d FUfiRd @ IPO/DD/Online Payrment & T & Hed &
o1 e . 2070372025 Wi S 39 O - e S sfew, 918 e 1 TN TR
i TS, SRR, TOTEEl, SIS - 249193 MOB.: 7568447514, 8171748565

* Concerned PLO Daya Lal (C.A.Q Uttarkashi}

Designation Chief Administrative Officer

Phone No 3058898063

Email Id dfoukashi-forest-uki@nic.in

Supporting document  ( (only pdf upto 1 MB)) Supporting decument not provided
Print Close
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(Letter No. 20/22-1(9), Kotbangla - dated 03.07.2025)

B,

e G ARBN /T eSS
meﬂuwﬁmﬁwwsﬁaﬂuﬂmmsﬁl

B 0 01374—222444, BT 0 01374222964, Email dfouttarkashifd@gmail.com
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o the Eco-sensitive Zone and the lis! ol the sameis given beiow In Table-7

There are 89 villages falling

Table-2
| Agoda 2428 21409 45 Kyark 2007 4
S Al 1785 99 59 46 Ladan 11i1 179
1 Bagor 2762 8398 47  lala 1536 163.08
4 BagyalGaon 1558 91,85 48  Malla 1721 % 97
5 Bandrani 1599 61.79 49 Mando 1220 139.95
6 Barsu 2154 1446 50  Maneri 1519 9563
/  Bayana 2003- 133.99 51 Manpur 1578 167.52
8  Bhangeli 2016 160.37 52 Mastari 1705 8352
9 Bhancoli 2155 21393 53 "INMORHEE 2925 2133
10  Bhatwan 1649 327.28 54 NaldaUrphBodhhar 1672 290 44
11 BhelaTipr 1639 63.18 55  Natin 12035 7286
12 Bhukki 2436 96 52 56 Naugaon 2075 12319
13  Bonga 1327 100 05 57  Nalang 4254 67.24
14 Bongan 1694 54 03 58  Netala 1277 290.7
15  Dandalka 2413 92.06 59  Nirakol 1615 153.97
16  Dansra 2640 6899 60  Nesmor 2253 263
17 Dhanpur 1833 1137 61  Ongee 1538 113.55
18 Dharali 2485 9998 62  Pahi 2331 3.88
19 Dhwari 1799 94 33 63  Pala Maradi 1727 304 37
20  Didsari 1555 173.11 64  Pata 1338 8093
21 Dovah 1744 305.77 65  Pilang 2040 122 .42
22 Gajoli 1720 126.67 66  Purali 2460 15507
23 Gangotri 3008 71.81 67  Raithal 1720 132.34
24  Gawana 1316 131.94 68  Said Urph Maja 1970 118.94
Gaon
25  Gorshali 1962 183.29 69  Sanj 1579 176 77
26  Gyanja 1997 936 70 Salang 1794 158.21
27 Hinna 1455 256 56 1 Salu 1864 8975
28 Hum 2453 140 49 72 Sangalt 1812 5126
29 Jadung 4373 72.00 73 Sara 1424 63.82
:? j::‘::: :jg; 10178 74 Sarag 1328 61.68
203 4 75 Sari 1909 72.99
PR W onEm w
66 05 77 Seku 1905 217 58

. 327 STA UIeE

e wv&‘%’ iR

. FA I BR e

JEFRTT .
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R N R o

34 Jodaw 2224 228 1

8 Silla
35  Jokani 1718 94 H3 79 Silyan
36 Joshiyara 1423 217 91 B0 Stor
37 Kamar 1993 8578 81 Sukki
38  Kanath 1779 130 42 82  Sungar
39 Kankrari 1764 60 91 83  Syawa
40  Kishanpur 1725 154 % 84 Thalan
41 Kotival Gaon 1454 162 52 85  Tehar
47 Kumalti 1466 7769 86  Tiloth
43 Kunjan 2060 143 4 87  Uttarkashi
44 Kurol 1804 59.23 88  Uttron
89  Harshil*

"Expert Committee at the level of MotF&CC. Gol decided in its last m
be included in the ESZ

Total area of the ESZ comes to 4182 25 $Q.km. (Including Harshil village).
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it

The entire catchment of Bhagirathi from Gaumukh to Uttarkashi has been included in the ESZ Located in the upper Himalaya.

the notified area of the Bhagirathi Eco-sensitive Zone IS an interwoven, Interdependent fragile Ganga-Himalayan Basin.

Geographically the areg falls under the Garhwal Lesser Himalaya and Higher Himalaya The Main Central Thryst (MCT) separates
the Lesser Himalayan Formations from the overlying Higher Himalayan Munsiari group of rocks ang Vaikrita Thrust Separates
the Munsiari Formation from the overlying Joshimath Formation The thrust zones are highly crusheg dnd show unstable slopes
dlong the strike Severs| minor irregularly orienteq faults are also present. The degree of slope in the €gion ranges from gentle
(16" 10 25Y) 19 Escarpment/chiff ( - 45")

£ significant Part of the Feo-senstive Zone hes in high to very high hazard landshide zone Afte the recurrent disasters of 2012
dni 20153 Mally oltf lendsiges have become dclive and Mty new landshdes have come i 1o enstence Landslide Hazara
20ndlion Mag of iy 13 Classiies most of e died under “High' 1 Very High hazard 20nes |GIS-based Landslide Hazard
Zonation in the Bliagirathi (Ganga) Valley, Himalayas — i I-Temote sensing, 2002, vol. 23, no 2, 357-369). Among the
Vanous natural hazgrds landslides are (he Most widespread and damaging They cause l0ss of life and property, damage to
fdlural tesources (o Y Vegeahon land ang s01l) and hamper developmentyl Projects like roads, bridges and communication

lines. et Apant fron s, lots of nconvenience 1s caysed 0 the lravelers by way of frequent disruption of road-network. It
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Annexure No. RJ 17 : Judgement of Tehsildaar Bhatwari,

Uttarkashi, dated on 27.07.2016.
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Annexure No. RJ 18 : Witness Affidavits in Case No.65/2017.
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Annexure No. RJ 19 : Inquing{QJort by the SP/DSP, Uttarkashi
Through CM Helpline Portal Uttarakhand (Letter No. R-CO-Inquiry-
114/2025 - dated 14.07.2025)

42 1905 ¥

ITDA

ABOUTUS GOVERNMENT ORDER PRIVACY POLICY CONTACT US &% REGISTER COMPLAINT & LODGE CPGRAMS GRIEVANCE TRAINING MANUAL PROFILE MY COMPLAINTS
Profile My Complaints Complaint # CMHL-032025-7-710245 My CP Gram Complaints

REGISTERED COMPLAINT CALLER DETAILS
complaint Term Court Matter (B1C & Haer ) Full Name Basanti Devi
Department e fFmfo faum Gender Male
Sub Department wie FHmtor faum Email semwalabhinavraman2985@gmail.com
Attributes yfty afirmmuy ganasn afd (e oo ) Address 10 T, Ui - gfiw
District FTRTE District il
Block Ui @S, HTaRt city ar
Complaint Source Portal Block e Eil
Complaint Date 15-Mar-2025 Pincode 249135
Assigned Date 30-Jun-2025
Assigned Officer Diwakaran Singh Hyanki - L3
Complaint Summary TEreT, & wus Sd, 7 g sie aee T Hoarel SR e, Ry el § B Pwo yearet @ e

T g & S, 9 B @ w1y 3% 3w, o gl it wama 61 s | T Bagae
T v Ty @ AT Rl BIC 9 P @ SowEE 81 BEA 27/01/2025 T SP SRR BEiad H FIR
©d Hded 331, O Oferd A o Saw [emd oA A1 03/02/2025 ® et o Rm g @ & after
(RTI) & T rdt aer & @y g i ofeg ore =1 ffas et edfdl St e g wefe og
Wy E0 F uafis At H o T S 21 39 Orgae anod a2 i ot g pwo weardta
T afpal U= TepTa TR FIR S5 9% BT SRS 1o

Complaint Current Status Court Matter
Complaint Last Updated On 18-Jul-2025 09:09 am
Comment Date Comment By Comment Attachment
18-Jul-2025 01:21 pm Andeep Rana (Officer) The Matter is Pending before Hon'ble National Green Tribunal Court. al
18-Jul-2025 01:21 pm Andeep Rana (Officer) Complaint/Reference assigned to L3 officer - Court Matter
18-Jul-2025 09:09 am Er Harish Pangti (Officer) Complaint/Reference sent to other Level. -FTdarel B4
15-Jul-2025 04:09 pm alaT Stard (officer) Transfer To Other Work Area. - FRTepTat Ues=or & T Ff ST SoeenT=i @I 3= =ie s 4 [
ST PRI o5 (S g1 aie Faf faum & sfteid w Ty s se ef= g @a o
Y UG 1 Feord e T, S gt w0 § fifae wal @1 ud o Fein feym @ gmfRe s s
PR gl e diseget feum § arfim 21
03-Jul-2025 06209 pm Rajeev Swarup (Officer) complaint/Reference sent to other Level. - 4T W01 § FlewTiad e/ =T & =y § @i/ wraret
T §U P BT dIgl &1 SR UIdE OR 3Udis HLET GHIET i
03-Jul-2025 06209 pm Rajeev Swarup (Officer) Complaint/Reference sent to other Level. - TSTTT Wep0r & Sfewfad dwy Mt & Sm= o @y wrearer
TR U T SHAR B AR UICH Y HUES S gy o
30-Jun-2025 03:29 pm |ASPLSS (Complaint Reviewer) Complaint/Reference assigned to Officer - Rajeev Swarup (L3)
30-Jun-2025 03:29 pm IASPLS5 (Complaint Reviewsr) I farra W e s frgm S Et arE
30-Jun-2025 03:29 pm IASPL55 (Complaint Reviewer) Complaint/Reference assigned to Officer - AT STaTd (L2)
30-Jun-2025 03:29 pm IASPLS5 (Complaint Reviewer) I farrda W wdard! anads T gr S Et wrE
28-Jun-2025 09:13 pm dYue 2rad (officer) & @ i aR FraT & ae §H & SR s $1 e eg 39 ifia s fgmmar g
26-Jun-2025 11:42 am IASPL73 (Complaint Reviewer) Complaint/Reference assigned to Officer - S1T@F T4 (L1)
26-Jun-2025 11:42 am IASPL3 (Complaint Reviewer) To Farma W BraE! s GurT gRI g B gl
95 lun-2095 0914 nm afrar Stara inficer) Transfer Tn Other Work Area - FRTEBTOHT U w1 aifirm wrdaret &7 st Ut e a2
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(Letter No. R-CO-Inquiry-114/2025 - dated 14.07.2025)
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TRl 918 F0-01 Tl Weard! TFug RGN gRT frewel fumr wR s i @
g & N P T F D W H ARG T T E

oig #1 faRr— #egg amafedt SwWiad grr T Red urefr 3 @ ww §
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Annexure No. RJ 20 :Letter of Respected MLA of Gangotri
Vidhan Sabha to Respondents.
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Annexure No. RJ 21 : Photographic Evidences

s

Picture of orchard before destruction ;
(2014-2022) A
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Greenry of the Orchard (2021) £

'2021 :06.06 .17:50
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Photos Of Apple Orchard (incident
site) after destruction (2025)
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The Apricot Tree Was brutally killed and cut by
PWD Bhatwari and Administration (08/02/2025)
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Victim crying in the front of Executive Engineer with their family
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The Apricot Tree which & b Id

is brutally Killed
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BEFORE / AFTER
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The Reserved and Protected Himalayan Cedar tree
(Deodaar Tree) brutally cut by Respondents (08/02/2025)
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Victims on their destructed Orchard/land
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Upcoming Forest of Protected Cedor (Deodar) trees from
the Dead End of the HARSHIL - MUKHWA - JANGLA
Road towards Jangla
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Contact info

. Mr. Dhruv Tamta (Respondent’s Advocate)

DI 19092039
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL.
PHENCIPAL BENCH, NEW DELHETE
ORIGINAL AFPLICATION No. $0125

% REJOINDER Affidavit on BASANTI
* DEVI & ors vs PWD BHATWARI ...

Service of Rejoinder Affidavit & IAs (No. 136/2025 Mr. Dhruv Tamta (Respondent's Advocate)
& 512/2025) in O.A. No. 80/2025 — Basanti Devi &
Ors. vs. Executive Engineer, PWD Bhatwari & Ors. t

Respected Sir/Madam,

About
Please find attached herewith the following
documents on behalf of the Applicants in the
above-mentioned matter pending before the
Hon'ble National Green Tribunal, Principal Bench,
New Delhi:

Hey there! | am using WhatsApp.

|[E3  Media, links and docs

1. Rejoinder Affidavit in O.A. No. 80/2025
2. Interlocutory Application No. 136/2025 Starred messages

3. Interlocutol lication No. 512/2025
1y App £ Mute notifications
These have been duly filed before the Hon'ble
Tribunal. Disappearing messages
off
This may kindly be treated as due service of the

above documents upon you. Advanced chat privacy

Kindly acknowledge receipt. ik
Regards, Encryption
Basanti Devi
PARTY-IN-PERSON
E-mail:
Attachments:

Add to favourites

+ @ Type a mess

N‘ Gmail Abhinav Raman semwal <semwalabhinavraman298S@gmail.com>

Service of Rejoinder Affidavit in O.A. No. 80/2025 - Basanti Devi & Ors. vs. Executive
Engineer, PWD Bhatwari & Ors.

1 message

Abhinay Raman semwal <semwalabhinavraman2985@gmail.com= 23 August 2025 at 15:39
Ta: lamtaadvocatesi@outlook .com

Sernvice of Rejoindar Affidavit & 1As (No. 136/2025 & 512/2025) in O_A. No. 8012025

— Basanti Dewi & Ors. vs. Execufive Enginear, PWD Bhatwan & Ors.

Respectad SifMadam,

Fleasea find attached herewith the following documents on behalf of tha Applicants in tha above-mentioned mattar panding bafora
ihe Hon'ble Mational Gresen Tribunal, Principal Bench, New Dalhi:

1. Rejoindar Affidavit in O_A MNo. BO2025

2. Interocutory Application Ha. 13612025

3. Interdocutory Application Ha. 51212025
Thesa hawa been duly filed before the Hon'ble Tribunal.
This email may kindly be trealed as due senvice of the above documeants upon you.
Kindly acknowledge receipl

Ragards,
Basanti Devi

FARTY-IN-FERSON

TBEE241005

n REJOINDER Affidavit on BASANTI DEVI & ors vs
PWD BHATWARI & ors - OA 80 of 2025 pdf
Attachments:

= Rejoinder Affidavit (FOF)
« A 1362025 (POF)
« [AG122025 (PDF)

2 attachments

-B 1A 512 of 2025 in OA B0 of 2025, pdf
16E893K

-E 1A 136 of 2025 in OA B0 of 2025, pdf
4902K
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